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IN THE CENTRAL ADMINI5rRji1 TRIBUNML HfrDER BAD BENCH H 	 At HYDERAAD1 

in 	O.A.Nth.1 d71 of i½. 

Betuen 
ata: 27.7.1995• 

Prabhatilai Yacjav. 

M.S.8.Phil?ip. 

R.V.Ethiraj. 

N.Krjshna. 

A.Yadajah. 

- 
... Apli ants 

1nd. 

The General Manager, secukity Printjhq 	Piess, Hyd. 
Unjon of 	Idja, 	repreaent, 
Flinance, 	Gvorhnient of 	I 

d 
di 

Y the Se&ratry, Ministry of 
New. 	D1hif 

I 	Rspodonts 

Counsel for 	thApplicn3 Sri. S.TNrjpdraguhuarj 

Counsaliffir the Respondents 	: ri. N.R)Oevaraj, Sr. 	CGSC. U 
CORAM: 	(1 I  

Hon'ble 	Mr. 	A.B.Gorthi, :.Administati've Member 

4 Corhtd: ... 2/— 
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Copy to:- 

i.T The General Ilanec; Security, Printing Press, Hyderabad. 

The Secretary, Ninistry of Finance, Union of India, 
Government of India, New Delhi. 

One copy to fl/s S. Thripurasundari, advocate, 11-6-668, 
Red hills, Hyd. 

One copy to Sri. N.R.Devaraj, Sr. CGSC, CAT, Hyd. 

One copy to Library, CAT, Hyd. 

6. One spare copy. 	- 	•. 

Ram!- 

fl 

'1- 

-i 

F I 



N,. 

MA.N0.80/95 in 

O.A.1071/93 
	

Date of.. Order: 27,7,95 

A As per Hon'ble Shri A.13.Gorthi, ?mber (Admn.) 	X 

Heard learhed counsel for both.the tarties. 

The shoit pr'ayer in the M.A. 14 for a 

direction to the respondents to implement our order dated 

2.9.93 in OA.1071/93. In that the respondents were directed 

to consider the relief claimed by the applicants in the 

light of the relevant office menos/circulas etc. issued 

by the Government. 

.Mr.N.R.Devrai..' learned standinp counsel for 

the respondents read out the draft counter. According to 

the facts stated therein the matter was referred by the 

General Manager, Security Printing Press to the Ministry 

of Finance (Respondent N0.2(,\in the Oh) for a clarification 

and final decision in the matter. It is further stated that 

the relief claimed by the applicants was negative by 

Respondent No.2. 

In these circumstances, Respondeht No.1 

ought to have communicated the decision rceived by him 

Respondent.  No.2 to the applicants søen after it kz received 

4ad that been done1this MP. wbuld not have been filed. In 

these circumstances, we dispose of this M.A. with a 

direction to the Respondent io.1 to commdnicate the decision 

of the Government of India(Ministry Of Finance) tO the 

licants in the 04 within a period of 16 days from the 

daof communication of this order. MA I is thus standt;A 

disposed of. 

( A.B.GOITHI 
mber (Admn.) 

Dated: 27th JulY, 1995 

Dictated in Open court

Sd  
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